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REPORT 
I 

INTRODUCTION 

I, the Chairman of the Committee on Subordinate Legislation 
having been authorised by the Committee to present the Report on 
their behalf, present this their Thirteenth Report. 

2. The matter covered by this Report were considered by the 
Corrunittt!e at their sittings held on 25 and! 26 May, 29 July and 30 
August, 1982. 

3. The Committee considered and adopted this Report at their 
sitting held on 19 October, 1982. 

4. The Minutes of the sittings, which form part of the Rel>ort, are 
appended to it. 

5. A statement showing the summary of recommendations/ 
observations of the Committee is appended to the Report (Appen-
dixl). ' 1 
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THE PORT OF NEW MANGALORE (REGULATION OF THE USE 
OF LANDING PLACES) AMENDMENT RULES, 1980 

(G.S.R. 243-E OF 1980) 

6. Rule 2(4) (c) of the Port of New'Mangalore (Regulation of the 
use of Landing Places Rules, 1977, as substituted by G.S.R. 283-E of 
1980, reads as follows:-

.. (c) In case the default exceeds seven days, in respect of 
permit card and thirty days in respect of lease deed, the 
lessor may. after giving a notice in writing of not less than 
7 days to the permit card holder or the lessee, as, the case 
may be, resume possession of the land allotted to him 
under the permit card or the lease deed." 

7. The Ministry of Shipping and Transport were asked to state if 
they had any objection to make a provision in the aforesaid rule to 
the effec~ that the permit card holder or the lessee, as the case may 
be, should have a right to appeal against resumption of possession of 
land by the lessor. In their reply dated 27 February, 1981, the 
Ministry stated as under:-

" ... " " . this Ministry agrees to amend the rule 2(4) (c) to 
provide that the permit card holder or lessee shall have a 
right to appeal against resumpticn of possession of land 
by the Port Trust within 7 days of the resumption of land 
to the Board of Trustees or such other authority not be-
low the authority competent to pass order of resumption 
as the Board may by general or special order specify." 

•. 'l'be Committee note with satisfaction that, on being poiDted 
oat .y......, the MJnistry of Ship ..... and Traasport (Ports WiDg) 
ba .. IIIIIned to ...... rule Z(4) (e) of the Port of New Mangalore 
< .......... of tM_ of 'and", PIaeeI) BuIes, 1.77 to provide for 
....... t to ............ t resumpticlll of palin_ of land by the 
I...... The QwmIttee dealre the MIaistl')' to notify the maendment 
In the olldal GaUtte at an early date. . 

, .... ---- ..... < 2 '. 
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THE AIRCRAFT (THIRD AMENDMENT) RULES, 1980 
(G.S.R. 537 OF 1980) 

9. Sub-rule (1) of Rule 77-C of the Aircraft Rules, 1937, as in-
serted by the Aircraft (Third Amendment) Rules, 1980, reads as 
under:-

"77-C-Investigation of an accident:-

(1) The Director General may order the investigation of 
any incident involving an aircraft of a person associated 
with the maintenance and operation of aircraft, or both, 
and may, by general Or special order, appoint any person 
as Inquiry Officer for the purpose of carrying out such 
investigation. " 
• 

10. Since 'any person' appointed as Inquiry Officer for the purpose 
of carrying out investigations vested arbitrary powers in the Direc-
tor General it was felt that the qualifications, which the Inquiry 
Officer should possess, ought to be spelt out in rules. The Ministry 
of Tourism and C;vil Aviation, with whom the matter was taken up, 
stated in their reply dated 27 April, 1981, as under:-

" ........ the question of spelling out in the Aircraft Rules, 
1937, the qualifications required to be possessed by an In-
quiry Officer for the purpose of investigating an incident 
has been examined in consultation with the D.G.C.A. and 
it is proposed to amend Sub-rule (1) of ,rule 77-C of the 
said R· ... les to read as follows: 

'The Director General may order the investigation of any 
incident involving an aircraft or a person associated 
with the maintenance and operation of aircraft, or both, 
and may, by general or special order, appoint a com-
petent and duly qualified ~son having experience in 
aviation accident/incident investigation as Inquiry Offi-
cer for the purpose of carrying out such investigation.' 

Concurrence of the 1;..ok Sabha Secretariat to the amendment 
of the rules as proposed above may kindly be intimated 
to this Ministry. so that it coold be notified in the official 
Gazette." 

11. The CommiUee concur i,n the amendment, as prJ)~. ~y tb.e 
Ministry of Tearilln:and CivU A~ ~'11d{(H .~~ ~''l1~~ ~ ~ 
Aircraft Rules, 1137 and desire the JIiI,uStry tp ;net~ it in. the oftleial 

. , I t ~ '. . , ~. . • ~. ; 

Gazette at aD early elate. .. ..~ 



-- IV 
THE PORT OF TUTICORIN (REGULATION OF THE USE OF 
LANDING PLACES) AMENDMENT RULES, 1981 (G.S.R. 312 OF 

1981) 

12. Sub-rule 4 (b) of rule 2 of the Port of Tuticorin (Regulation· 
of the Use of Landing Places) Rules, 1977, as amended by amend-
ment of 1981, reads as under:-

.. (b) Any default, not exceeding seven days in 'the case of 
permit card and thirty days in the caSe of lease deed. in 
making payment of rent by the date on which it becomes 
due, shall make the permit card holder or the lessee, as 
the case may be, liable to pay in addition to the amount 
of arrears of rent, an interest at the rate of 15 per cent 
per annum on the accumulatei arrears for the period of 
such default." 

13. It was felt that the levy of interest on the accumulated arrears 
for the period of default in payment of rent was in the nature of 
substantive provision and should more appr.opriately be provided 
for in the parent Act itself. 

14. The Ministry of Shipping and Transport (Ports Wing), with 
whom the matter was taken up, stated in their reply dated 8 March. 
1982, as under:-

.... this Ministry have no objection in amending the Act 
as proposed by the Committee on Subordinate Legislation. 
An amendment Bill will be brought forth before the 
House after the completion of the procedural formalities." 

15. 'I'be Owwtttee DOte with utiafaetioa that. on bem, pointed 
eMIt tty tbfIm, the MlDlstIy of Sblpplnc and Transport (Ports Wing) 
haft lIfttId'to ...... forward a DiU before Parliament to amend the 
I..... Ports Ad, 1H8 .. .. to provide for levy of interest on the 
accum .. l ..... AI'I'Mn fvr tile period of "alt in payment of rent. The 
c--nittM -.are tile MInistry to complete the pmceclural fOl'lllc8lities 
la tWa repr4 at _ euly Ute .... to omit sub-me '(b) of rule Z of 
.. Port «If TutkeriD (Beplation of the Use of Landing Places) 
..... 1m aceonIiDII7 . 

..". 
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THE DEPARTMENT OF ELECTRONICS (ASSISTANTS' GRADE 
OPEN COMPE'l'mVE EXAMINATION) REGULATIONS, 1982 

(G.S.R. 199 OF 1982) 

16. Sub-regulation (iii) of Regulation 4 of the Department of 
Electronics (Assistants' Grade Open Competitive ElCamination) Re-
gulations, 1982 reads as under:-

• 
"(iii) Educati07UlI QuaLi:fica.tions-A candidate must posses a 

Degree of a recognised University; 

Provided that merely satisfying the essential qualifications 
shall not entitle a candidate for admission to the exami-
nation, and the Department of Electronics, depending 
upon the response, shall have the discretion to . fix: a 
minimum percentage of marks obtained in theDeeree 
examination as criterion for admission to the examina-
tion. This condition of minimum percentage of marks 
secured in the Degree examination shall be relaxable in 
respect of the Scheduled Castes arid Scheduled Tribes 
candidates; and may be relaxed in the case of persons 
already working in the Department of Electronics! 
Electronics Commission and units under it." 

17. It was felt that the percentage of marks for being eligible to' 
appear in the examination should be specified in the Regulations for' 
the information of all concerned and to avoid any scope of discrimi-
natioa -

18. The Department of Electronics, with whom the matter was 
taken up, in their reply dated 13 April, 1982, stated as under:-

"As per recruitment rules initially framed, for direct recruit-
ment to the post of Assistant in the Department of Elec-
tronics only such graduates who bad secured 60 per cent 
marks in their degree examination were eligible. But, 
subsequently, in order to widen the base of access!eligibi. 
lity of applicants 10 as to secure enough appUcants the 
condition of 60 per eent marks in the degree examination 
was deleted. Therefore, now every graduate is eligibJe-

5 



for ~ing considered for this post. But it is beyond the 
resources at the disposal of this Department to arrange an 
examination of the applicants whose number may . run 
into thausands for sdeciion against a very limited number 
of vacancies (8-10 for the first examination and 3-4, on 
the average, for subsequent examinations). The proviso 
to .regulation 4 (iii) has, therefore, been made as an en-
abling clause to restrict the number of candidates if a very 
large number of persons respond to the advertisement for 
the above examination. The percentage of marks obtain-
ed in the Degree examinaLon being an intelligible dif-
ferentia. the classification based on this criteria for the 
purpose of admission to the "examination, in our opinion, 
is a reasonable classification and this may not lead to dis-
crimination. M;nistry of Law have also seen ~nd for. 
mally cleared the Regulations." 

19. "lbe Committee are not convinced with the !reply of the Depart-
anent oj Deetronics. They are of the opiDlon that fft,quent manles 
in the miDimum sOmdarcl of eligibility CD hardly lead to any healthy 
practice of recruitment policy. The Committee feel that with the 
experience pined in tbe past, the Department of Electronics could 
either Jay dowa • certain perceotage of marks as a criterion for 
admiaaion to the .Auidlnls' Examination in the proviso to sub-regu-
lation (iii) of Re.luiation " of the Department of Electronics (ASsis-
tmts' Grade Opea Competitive Examin-tion) &eplations, 198'2. If on 
.. "peri_fie it Is f01lDtl that the marks prescribed for ~bility of a 
t"andidate arc too severe or too lenieat, the ~tions could be 
RmMlded. But the advantage of prescribing the pert'entage of marks 
will be tbat prospective caudidates will know them beforehand. 
Alternatively all tbose eaDdicbtes, who satisfy the essential qualifica-
tioDa of .... daation. should be made eligible to ap.,ear at such exa-
mAnUon. 



VI' 

THE CENTRAL EXCISE AND LAND CtrSTOMS DEPARTMENT 
GROUP 'C' POSTS RECRUITMENT RULES, 1979 (G.S.R. 742 OF 

1979) 

20. Note below Column 12 (Grade from which promotion is to 
be II}ade) against the post at S. No.2 regarding II).s.p~tor <P:rdinary 
Grade) mentioned. in the Schedule appended to the Central Excise 
and Land Customs Department Group 'C' Posts Recruitment Rules, 
1979 provides as under:-

"Note~ Candidates will be required to possess such physical 
standards and pass such written test and physical tests 
and conform to such age limits as may be speCified by the 
Central Board of Excise and Customs from time to time." 

21. It was observed 1:1at agf! limit has already been laid down in 
Column 7 of the Schedule to these Rules. However, it was felt 
that the physical standards!tests should be specified in the Rules 
in order to make the Rules self-contained and for the information 
of all concerned. 

22. The Ministry of Finance (Department of Revenue) with 
whom the matter was taken up, in their reply dated 15 April, 1982, 
stated as under:-

" ...... at the time of framing of Recruitment Rules it was 
decided in consultation with the DOP&AR and Ministry 
of Law that physical standards and nature of tests should 
not be notiied and should be left to the Central Board 
of Excise and Customs as it was felt that physical stan-
dardltests are often subject to changes and involve 
suitable changes in the recruitment ruies itself ...... ". 

23. The Committee are not convineed by the arguments advanced 
by the Ministry f4 F'blaaee (Department of Revenue) for not indi~at-
inK' the physkal staa .... /tests in the Note below column 12 aJ[alnst 
the post at S. No.2 ... udtag Inspeetor (Ordinary Grade) mentionoo 
;'1 the SebeduIe ap,m, " to the Central Excise and J .... and Cu .. tom~ 
Depart ..... Group 'C Pelts Reeruitment Rules, 1979. The Committee 

7 
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are of the view that physical standard, nature of wri~ tests are 
... IDformatioa which a pIrospeetive eaadidate ~t to know. It is 
...... JDGD knowledge that whereas the BaJee are notified in the 
Gazette, the tDstruetiGll iIIued by the DepartmeDt in the above 
matter is aeee.lbIe to candidates with great dUIieulty. The Com-
mittee, therefore, desire the MiDJ8try 10 give these details in the 
..... IIa the form of ID Annexure in order to make them self-eon-
tabled. 



VB 
THE TUTICOluN PORT TRUST EMPLOYEES (RECRUITMENT, 

SENIORITY AND PROMOTION) REGULATIONS, 1979 
(G.5.R. 234-E OF 19'79) 

(A) 

24. Proviso (i) to Regulation 7 of the Tuticorin Port Trust Em-
ployees (Recruitment, Seniority and Promotion) Regulations, 1979 
provides as under: 

"Provided that the prescribed upper age limits may be 
relaxed.-

(i) by the Chairman upto 5 ytears where the minimum 
experience p~bed is 10 years or more and upto 3 
years where the minimum experience prescribed is 5 
to 9 years". 

25. It was felt that some provision should be made in the regu-
lations to restrain the misuse of discretionary powers vested in the 
Chairman to relax the upper age limit. 

26. The Ministry of Shipping and Transport (Ports Wing), to 
whom the matter was referred, stated in their reply dated 9 Nov-
ember, 1981, as under: 

"The suggestion made by the Lok Sabha Secretariat in re-
gard to proviso (i) under Regulation 7 has been con-
sidered. It is proposed to amend the sa:id proviso on the 
following lines 'provided that the prescribed upper age 
limits may be relaxed by the Chairman upto 5 years 
where the minimum experience prescribed is 10 years 
or more and upto 3 years where the minimum expe't'ience 
prescribed is 5 to 9 years jf there is shortage of suitable 
candidates or if the candidate selected ~s ,educationally 
more highly qualified than required under the Regulations 
and possesses at least three years previous experience in 
the field in which he is proposed to be appointed." 

27. The 'Committee note with satisfaetion that, on bejog poiated 
out by them, the Ministry of Shipping and 'l\-ansport (Ports Wing) 

9 



10 
.. ~ apeed .. ~ pro~ (1) of BepIatioa 7 of the TUtiCorin 
Port '1'n8i ...."ei" (BecruHllymt, SeaioJity IIDd PrOmOtiaiI) Begu-
IatioJiI, 197.. 'l'he Committee ctem. the Ministry to notify it in the 
otBdal Gazette at an early date. 

(B) 

28. Regulation 8 (3) of the Tuticorin Port Trust Employees' (Rec-
ruitment, Seniority and Promotion) Regulations, 1979 proVides that 
the period of probation may, if the appointing authority deems fit, 
be curtailed in deserving cases. . 

29. It was felt that the appointing authority should record in 
writing the reasons for curtailing the periOd of probation as also 
there should be some guidelines for the appointing authority in that 
regard. 

30. The Ministry of Shipping and Transport (Ports Wing), to 
whom the matter was referred, stated in their reply dated 9 Nov-
ember. 1981 as under:-

"Since probation period is normally not curtailed and power 
for curtailing the period of probation is not necessary 
either for better personnel management or for any other 
purpose it is proposed to delete regulation 8(3) of the 
TPT Employees (Recruitment. Seniority and Promotion) 
Regulations, 1979. 

Lok Sabha Secretariat may kindly confirm that they agree 
with the above proposal." 

31. The, Committee DOte with satisfaction, that, on being pointed 
out by them. the Ministry of Shippinc and Transport (Ports WiDIK) 
luIve ....... to delete the Replation 8(3) of tile Tutieorin Port Trust 
JmpIoyees (Recruitment, Seniority aDd PromotioD) Beplatioas, 1171. 
TIle OIaunittee .... ire the Ministry to notify it in the OlBdal Gazette 
at an eubr "te. 

(e) 

32. Regulation 30 (1) or the Tuticorin Port Trust Employees (Re-
cruitment, Seniority and Promotion) Regulations. 19'19 reads as 
uDder: 

"Field of selection tor promotions.-Wbere promotion is to be 
made to a non-seleclion post, the employees, who are 
senior most in the gradation list of the cadre from which 
promotions are made, shall ordinarily be considered for 
selection. Where promotion is to be made to a selection 



11 

post, the field of selection shall not be less than three 
tiJJles and shall not be more than five times the number 
of vacancies subject to employees with necessary quali-
fications and experience being available. The departmen-
tal promotion committee may, at its discretion, alter 
these limits to suit exceptional circumstances." 

33. It was felt that in order to avoid any scope of favouritism 
there should be a provision for recording of reasons in writing 
before altering the limits of fi-eld of selection by the Departtnental 
Promotion Committee. 

34. Tht! Ministry of Shipping and Transport (Ports Wing), to 
whom the matter was referred, stated in their reply dated 9 Nov-
ember. 198]. as under: 

"This Ministry agree with the suggestion made by the Lok 
Sabha Secretariat. It is proposed to amend the Regula-
tions as under: 

'the Departmental Promotion Committee, may at its discre-
tion, for reasons to be recorded in writing, alter these 
limits to suit exceptional circumstances.''' 

35. The Committee note with satisfaction, that the Ministry of 
"hipping and Tr8D8pOJ't (Ports Wing), on being pointed out by them. 
have aCreecI to amend Regulation 30(1) of the Tutic!rin Port Trust 
Employees (Recruitment. Seni~ty and Promotion) Regulations, 
1179 so as to make therein a provision for recording of reasons in 
writing before altering the limits of field of ~election by the DepHrt. 
mental Promotion Committee. The Committee desire the Ministry to 
notify the amendment in the Official Gazette at' an early date. 



vm 
(1) THE UNION PUBLIC SERVICE COMMISSION (CLASS IV 

POSTS) RECRUI'IMENT (AMENDMENT) RULES, 1978 
(G.S.R. 113 OF 19'18); and 

(2) THE DEPARTMENT OF ADMINISTRATIVE REFORMS 
(CLASS m AND CLASS IV) RECRUITMENT (AMEND-
MENT) RULES, 1978 (G.S.R. 213 OF 1978). 

36. Note below the entries -relating to the post of Peon in the 
Union Public SerW:e Commission (Class IV Posts) Recruitment 
Rules, 19'74, as inserted by the Union Public Service Commission 
(0... IV Posts) Recruitment (Amendment) Rules, 1978, reads as 
under:- . 

"Note:- Liability of penons appointed _ peons to undergo 
tralalDg .. Dome Guards. Notwithstanding anything 
contained in these rules, every person appointed as a 
peon under these rules shall undergo training as a Home 
Guard for a period of three years: 

Provided that the Commandant General to the Home Guards 
may, having regard to the performance of, and standard 
of training achieved by, and person during the period of 
traininf reduce such period to two years." 

37. As this appeared to be a new provision, the Ministry of 
II orne Affairs (Department of Personnel and Administrative 
Reforms) were asked to state the genesis for making the above 
provision. They were further asked to state whether they had any 
objection to specify in the proviso that befOl'e reducing the period 
.of training from three to two years, the Commandant General shall 
record the reasons in Writing. 

38. The Ministry of Home Affairs (Department of Personnel and 
Administrative Reforms), in their reply dated 10 November, 1978, 
stated that the genesis for making the provision for training as 
Home Guards or per80QS appointed to the posts of Peon under the 
Centriil Government was contained in their O.M. No. 2/92/73-Estt 
(D). dated 2 August. 1975 (Appendix II). 

39. As regards recording of reasons in writing by the Command-
dant General before reducing. the period of training from three to 
two years, the Ministry of Home Affairs, in their reply dated 23 

12 



13 
February, 1979 given in connection with the Department of Ad-
ministrative Reforms (Class III and Class IV) Recruitment 
(Amendment) Rules, 1978, stated as under:-

" ...... the Ministry of Home Affairs have since issued in-
structions to all State Governments/Union Territories on 
the subject vide their letter No. lOI2173-00CD (HG) 
dated 25/27-1-1979 (copy enclosed·). The instructions 
provide that whenever the normal period of training in, 
Home Guard is reduced from three to tWlo years by the 
Commandant General, Home Guards, in the case of a 
peon in the Government of India Office, the reasons 
thereof may be recorded by the said Commandant Gene-
rar, Home Guards, in writing." 

40. Similar references were made to several other Ministries in 
a number of recruitment rules. An illustrative list of SUlch rules is 
at Appndix IV. In a number of cases, the amendment regarding 
recording of reasons in writing by the Commandant General 
before reducing the period of training ~rom three to two years had 
already been issued at the instance of the Committee. 

41. The Committee note from the reply of the Department of 
Personnel and Administrative Reforms that it was with the inten-
tion of inculcating a F,eDse of discipline and devotion to duty 
amongst the staa that direct recruitment of Peons was subjected to 
the condition that they would undergo training as Home Guards 
for a perioll of two to three years. The Committee further note 
with satisfaction that, on being pointed out, the Department have 
issued necessary instructions to the Commandants General, Home 
Guards through the Home Secretaries of States/Union Territories 
that in C8!,;CS where the period of training is reduced from three to 
h"o years, the reasons therefor must be recorded in writing by 
the Commandant General. 

ft. The Committee, however, observe (from the information 
furnished to them) that all the Ministries/Departments have not 80 
far ~ed the requisite amendments to the respective Recruitment 
Rules wherein such training hao; been prescribed. The Committee, 
therefore, desire the Department of Personnel and Administrative 
Reforms to ilbpl'e88 upon all MinistrieslDepartments to examine 
the respective Keeruitment Rules aDd iSlJue necessary amendments 
wherever llecessary in order to have uniform provisions in various 
Reeruitment Rules. 

• See Appendix m. • 



IX 
THE BUREAU OF POLICE RESEARCH AND DEVELOPMENT 
(PEONS) RECRUITMENT RULES, 1181 (G.S.B.29Z OF 1981).-
PROVISION-REGARDING CRUCIAL DATE FOR DETERMINING 

THE AGE'LDlUT FOR -DIRECT RECRUITS -

43. Entry in Column 6 (Age for direct recruits) of the Schedule 
appended to the 8ureau of Poli~ Researcb and Development 
{Peons) . Becruitment Rules. 1981 reads as under:-

"Between 18 to 25 years". 

44. It was pointed out to the Ministry of Home Mairs that in 
the aforesaid column, the usual note regarding crucial date for 
detenniftiaJ the .., limit for direct recruits had not been given. 
Ia taW reply dated lAS November, 1981, the Ministry stated that 
tlley proposed to .mead the Bureau of PoliCe Research and Deve-
lopmeat (Peoae~ Reeruttment Rules. 1981 to specify therein the 
caadal date _ detenidDing the age-limit for direct recruits. 

45. The Committee on Subordinate Legislation considered the 
reply of the Ministry at their sittin,g held on 26 May, 1982 and 
asked further clarification as to wheth~r they had any objection to 
mention the crucial date for determining the age-limit in the 
advertilement or letter lent to the Employment Exchance for 
CIlling candidates for the recruitment of Peons. 

• la t1tetr reply dated 14 July, 1182, the Ministry of Home 
AeIIn Itated .. uad .. :-

...... there is no objectio" to mentioning the ClUcial date for 
determining the age-limit in the requisition to be sent to 
the Employment Exchange for calling candidates for 
the Hcru.itment of Peons. Accordingly, a revised draft 
notification, proposed to be issued is attached.· 

It is requested that the concurrence of the Committee to the 
prbposed amendment may please be obtained and com-
mimicated to thls Ministry at an early date." 

G. a. C--.... tfee .... with .tllfwetkla "t ........ ....... 
_ ..... ·tIIe • ' tar'eI .... u.s ............ to ......... 

-, , 
... AweDdiJ:-V. 

• 
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the crucial date for determining the age limit in the requisition to 
be sent to Enlployment Exchange for calling candidates for the 
recruitment of PeoJl!. The Committee concur in the following 
note proposed by the Ministry for insertion in Colu'hln 6 of the 
Schedule appended to the Bureau of Police Research and Develop-
ment .(-Peons) Recruitment Rules, 1981 in this regard:-

"Note:- The crucial date fer detent'lining the age limit will 
be tht' last date upto whith the Employment Exchange 
is asked to submit the names. The crucial date will b. 
indicated in the requisition to be sent to the Em,loymeat 
Exc-hange." 

The COJMllittee desire the MiRistry to notify the amendment 
~itiouslY. 



x 
THE ADAPTATION OF SIKKIM LAWS (NO.1) ORDER, 1975 
(S. O. 207-E OF 1975)-[DIPLEMENTATION OF RECOMMEN-

DATION CONTAINED IN PARAGRAPH 14 OF SECOND 
REPORT (SIXTH LOK SABHA)] 

48. The Adaptation of Sikkim Laws (No.1) Order, 1975 (S.O. 
2O'7-E of 1975) wa, issued by the President of India in exercise of 
the powers conferred by Clause (1) of Article 371F of the Constitu-
tion. ClaUJe 5 of this 'Order' provided inter alia that the 'Home 
and Pollee Department Notification No. 4081/HP re,aromg the 
control of undesirables within Sikkim' shall have effect subject to 
the modiftcation that the following will be substituted for paragraph 
" of the Notiftcation:-

"The District Magistrate, on receipt of the report from the 
Deputy Commllsioner of Police may, after giving the 
pel'lOn concerned a notice to show cause as to why his 
movements mould not be restricted within the area or 
areu specified in the notice or wby he should not be 
expelled from the State of Sikkim, direct him either to 
remove himaelf to the area specified in the Order or' 
from the State itself. The order shall specify the route 
by which the person concerned shall remove himself 
into the area or out of the State as also the period within 
which the removal should be executed 

Provided that the person aggrieved by the order shall have 
a rlgbt of appeal to State Government within such time 
Cla may be rpecified in the order and the Govemmeat 
mAy eitheY- f1!Ici1ld the ord.et- or con:flnn it." 

49. Under the proviso to paragraph 4, as substituted, the period 
within which an aggrieved perIOD can ftle an appeal to the State is 
to be apecl.IecI in the order of the District Magistrate. The Minis-
try of La\V (Legislative Department) were requested to state 
whether they had any objection to laying down a time-limit for 
fWng an appeal in the Notiflcation itlelf. 

50. In their reply, the Legislative Department stated as under:-

"The Sikkim Home and Po1ic:e Department Notification No. 
4081/HP referred to in the O.M. of the Lok Sabha Se::re-

11 
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tariat relates to the control of undesirables within 
Sikltim. As the notification relates primarily to a mat-
ter in the State List and as under article 371 F(g) of the 
Constitution, the Governor of Sikkim has a special res-
ponsibility for peace, the Ministry of Home Affairs was 
requested to consider the matter in consultation with the 
Government of Sikkim. That Ministry has conflnned 
that having regard to the fact that Sikkim is a strate-
gic border State and having regalld. t.o :tlte possibility 
of the presence of dangerous undesirables in the State 
and the need for dealing with them effectively, it 
w<1Uld not be desirable to prescribe a time-limit for 
preferring an appeal as suggested in the aforemen-
t10ned O.M. of the Lok Sabba Secretariat. 

This Department is of the opinion that although ordinarily 
the prescribing of a specific time-limit for preferring 
an appeal would be desirable and would avoid scope 
for abuse of c:ijscretion', an exception has to 'be made in 
the present case. As the Supreme Court conceded in 
Virendra vs. the State of Punjab (AIR 1957 SC 896) 
in connection with a provision leaving it to the State 
Government to direct the prohibition of the printing 
or publication of any document relating to a particular 
subject "for the purpose of preventing or combating 
any activity prejudicial to the maintenance of com-
munal harmony affecting or likely to affect public 
Order':-

'quick decision and effective action must be of the essence 
of those powers and the exercise of it must, therefore, 
be left to the subjective satisfaction of the Government 
charged with the duty of maintaining law and order. 
To make the exercise of these powers justiciable and 
subject to the judicial scrutiny will defeat· the very 
purpoee of the enactment. The same reasoning applies 
in the present case also. If a rigid period of limitation 
for preferring an appeal is provided for, it may lead to 

the !ituation of the State Government being compelled 
to allow a dangerous undesirable to remain in the State 
or in a particular vulnerable area of the State, as the 
case may be, until the period of limitation is over and 
the presence of· such a person in the State or in the 
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particular area fM the dtlntion at the periOd of limita-
tion may defeat the WIry purpose of tbe notification. 
It halp tberefore., been considered suftlcient to leave it 
to the authority to spedf:t the time-ltJnit for appeal to 

the State GovemJlalt 1ft the order itself'"." 

5J. After considering the reply of:.~, the- CommitteE! 
on Subordinate Legi,llation, in ~ 14 of.tbeiJt Second Report 
(SIxth Lok Sabha), presented to the Heuse onl8.November, 1977, 
observed aa under:-

'"The Committee are not sati$fled with the rep~ of. the Minis-
try of Law, Jt,lstice and Company Affairs (Legislative 
Department) for not layin, down a minimum, time-limit 
for filing an appeal in the proviso to para 4 of the Adapta-
tion of Sikkim Laws (No.1) Order, 1975. The Committee 
apprehend that under the IBid proviso, i& wordecl, the 
the I.>ist¢t 14agistra.fe cQUW apec;Uy IQ seort a period for 
lodging an appeal to an aqrieve4 peno. .. virtually to 
deny him any right of appeJll. Th~CQauQittee feel that 
when a right of appeal baa beeQ giv_ to an aggrieved 
peraoo. the right should not be jUit illusery. The Com-
mittee, there.(oce, desire the Yimstry of Law, Justice and 
Company Affairs (Legielatbr.e Departmeat), to amend the 
provilo to paragr,aph • to proyide fOI' 1f8I1\ of some 
reuonable time-limit for ft1iDg an appeel" 

12. In their action taken note dated 16 August, lt82, the Ministry 
of Law, Juatic:e and Company Affafn (Legislative Department) 
stated as under:-

"Under clause (1) of article 371F of the Constitution, the 
Adaptation of Stkldm Laws (No.1) Order, 19'15, was 
i88Ued by the ~gislative Department in consultation with 
the Ministry of H~ Affatra and the Ministry of Exter-
nal Affairs. Under clauae (1) of article mP, the Presi-
dent bal no lcmger any power to issue any order as the 
period of tW'O yean a;pe<:i&!d in the daus& has already 
expired. Fbrther, the SHttim notifleatlcm in question 
faHs within a matter eD:hlsfvely wftbin the. State List. 
Tbe State Governments aM the State Legislatures are, 
under our Constitution, plenary authorities within their 
allotted ftelds. As su~ the tmly thing that this Depart-
IDftlt could have done In ~e matter was to brtDg the 0b-
servations of the Committee to the notlce of the SilrJdm 
Govemmenl This the Department bas doIle. TblI De-
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partment has also tried to ascertain from the Sikkim Gov-
ernment through reminders as to what action the State 
Government had taken in the matter. We have not 
received any reply. 

If we try to remind the State Government in strong terms, 
the State Government may well be justified in taking the 
stand that the matter is one which is within their exclu-
sive jurisdiction. Perhaps, the appropriate course would 
be to ('lose the matter as it is something which falls with-
in the State List. 

53. In view of the position as stated by the Ministry of Law, 
Justice and Company Affairs (Legislati\re Department) that the 
matter falls withha the jurisdidion of the State Government of 
Sikkim, the Committee do not insist upon the ~plementation of 
their recommendation made in paragraph 14 of their Second Report 
(Sixth Lok Sabha) and treat the matter as closed. The Committee 
however, regret to observe that this information was furnished to 
them after five yeal'S. Tiley deplore such delays. 

NEW DELHI; 
October 19, 1982 
Asvina 27, 1904- (Saka) 

MOOL CHAND DAGA 
Chairman, 

Committee on Subordinate Legislation. 
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APPENDIX I 

(Vide Paragraph 5 of the Report) 

SUMMARY OF MAIN RECOMMENDATIONS/OBSERVATIONS 
MADE BY THE COMMITTEE 

Paragraph No. Swnlnary 
----------_._------_.- .-

(1) • (2) (3) 
-_._---_ .. _ .. _-----.-.. _-_._ .. _----_ .. - -_._-------
1 8 

2 11 

The Committee no\e with satisfaction that, on 
being pointed out by them, the Ministry of 
Shipping and Transport (Ports Wing) have 
agreed to amend rule 2 (4} (c) of the Port of 
New Mangalore (Regulation of the use of land-
ing Places) Rules, 1977 to provide for a right 
to appeal against resumption of possession of 
laad by the lessor. The Committee desire the 
Ministry to notify the amendment in the om~ 
cial Gazette- at. an early date. 

The Conunittee concUIl" in the amendment as 
proposed by the Ministry of Tourism and Civil 
Aviation to rule (1) of Rule 77-C of the Air-
craft RWe~ 198-7 and desire the Ministry to 
notify it in the oftlcia} Gazette at an Arly date. 

TIt. Committee note with satisfaetion that, 
on be.iRg poin-ted out by them, the Ministry of 
Sbipping and Transport (ports Wing) have 
agreed te bring foI'ward a Bill before Parlia-
In8IU to amend the Indian Ports Act, 1988 10 as 
to provide tor levy 01 interest on the accumu-
lated arrears for the period of default in pay-
ment f)f relt. The Committee desire the Minis-
try to complete the poocedural tonnalities in 
this -regard at an early date and to omit sub-rule 
4(b) of rule 2 of the Port of Tuticorin (Regula .. 

23 



(1) (2) 

4 19 

5 23 

24 

(3) 

tion of the Use of Landing Places) Rules, 1977 
accordln~y. . 

The Committee are not convinced with the 
reply of the Department of Electronics. They 
are of the opinion that frequent changes in the 
minimum standard ot eligibility can hardly lead 
to any healthy practice of recruitment policy. 
The Committee feel that with the experience 
gained in the past, the Department of Electro-
nics could either lay down a certain percentage 
of marks as a criterion for admission to the 
Auiatants' Examination in the proviso to· 8".lb-
regulation (ill) of BegulaUon 4. of the Depart-
ment of Electronics (Alalstants Grade Open 
Competitive Examination) Regulations, 1982. If 
on experience it 11 found that the marks pres-
cribed for eligibility of a candidate are too 
severe or too lenient, the Regulations could be 
amended. But the advantage of prescribing the 
percentage of marks will be that prospective 
candidates will kDow them beforehand. Alter-
natively, all those candidates, who satisfy the 
essential quaWlcations of graduaUon., should be 
made eligible to appear at such examinaUon. 

The Committee are not convinced by the 
arguments advanced by the Ministry of Finance 
(Department of Revenue) for not indicating 
the pbysical standards/tests in the Note below 
column 12 against the post at S. No. 2 regarding 
Inspector (Ordinary Grade) mentioned in the 
Schedule appended to the Central ED:ise and 
Land Customs Department Gl'oUp -C' Posts 
Recruitment Rules, 19'1'9. The Committee are 
of the view that pbyslcal standard, nature of 
written tests are basie information which a 
prospective eandldate ought to know. It II 
common knowledge that whereas the Rules are 
notifted in the Goette, the iDBtruction iIIued 
by the Department in the above matter ia 8CC.'eS-
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6(i) 27 

• 

6 (ii) 31 

6(iii) 35 

7 (i) 41 

, . 
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(2) (3) 

sable to candidates with great difficulty. The 
Committee, thexefore, desire the Ministry . to 
give these details in the Rules in the form of an 
Annexure in order to make them self-contained. 

The Committee note with satisfaction that, 
on being pointed out by them, the Ministry of 
Shipping and Transport (Ports Wing) have 
agreed to amend proviso (i) of Regulation 7 of 
the Tuticorin Port Trust Employees (Recruit-
ment, Seniority and Promotion) Regulations, 
1979. The Committee desire the Ministry to 
notify it in the Official Gazette at an early date. 

The Committee note with satisfaction, that, 
on being pointed out by them, the Ministry of 
Shipping and Transport (Ports Wing) have 
agreed to delete the Regulation 8 (3) of the Tu-
ticorin Port Trust Employees (Recruitment, 
Seniority and Promotion) Regulations,' 1979. 
The Committee desire the Ministry to notify it 
in the Official Gazette at an early date. 

The Committee note with satisfaction, that 
the Ministry of Shipping and Transport (Ports 
Wing), on being pointed out by them, have 
Port Trust Employees (Recruitment, Seniority 
and Promotion) Regulations, 1979 so as to make 
therein a prOvision for ,recording of reasons in 
writing before altering the limits of field 01 
selection by the Departmental Promotion Com-
mittee.· The Committee desire the Ministry to 
notify the amendment in the Official Gazette at 
an early date. 

The Committee note from the reply of the 
Department of Personnel and Administrative 
Reforms that it was with the intention of in-
cu1cat;ng a sense of discipline and devotion to 
duty amongst the staff that direct recruitment 
of Peons was subjected to the condition that 
they would undergo training as Home Guards 



(1) (2) 

• 
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(3) 

for a period of two to three years. The Com-
mittee further note witbsatisfaction that, on 
being pointed out, the Department have issued 
necessary instructions to the Commandants 
General, Home Guards through the Home Sec-
retaries of States/Union Territories that in cases 
where the period of training is reduced from 
three to two years, the reasons therefor must 
be recorded in writing by the Commandant 
General. 

The Committee, however, observe (from the 
informatiGn tumished to them) that all the 
Ministries/Departments have not so far issued 
the requisite amenclments to the reepectiveBec-
ruitment Rules wherein such training has been 
prescribed. The Committee, therefore, desire 
the Department of Persoa.nel and Administra-
tive Refol'Jlll to iJapress upon all Ministries I 
DepartmeRts to examine the respective Recruit-
meat Rules and iIsue necessary amendments 
wherever necesaary in order to have untfonn 
provisions In various Recruitment Rules. 

The Committee DOte with satisfaction that, 
OIl being pomW <MIt by tINIm, the Ministry of 
Heme ~ have qreed to mention the cru-
cial date for ~ the age limit tn the 
nquiBi~on to M MIlt &0 Employment Exchange 
for calliDg candiclates for the recruitment of 
Peon.. The Committee CQDCUr in the following 
note pt"ClpOIIed by the Kmistry for insertiOn in 
Column 6 of UN! Schedule appended to the 
Bureau of Police ae.udl and Development 
(Peons) Recruitment Rules, 19181 In this 
regard:-

"Note:-The CnuUl date for determin-
ing the age limit will be the last date 
upto which tM Employment Ex-
chance II aaIr.ed to wbmlt the name.. 
nae audal elate wID be 1Ddtcated In 
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'(3) 

the requisition to be sent to the E;;' 
ployment . Exchange." 

The Committee desire the Ministry to notify 
the amendment expeditiously. 

In view of the position as stated by the 
lliniltry of Law. Justice and ,Company Affairs 
(Legislative Depaa'tment) that tl\e matter falls 
wtthin the jurisdiction of the State Government 
of Sikkim, the Conunittee do not iJltiIt .Qpon the 
implementation of their recommendation made 
in paragraph 14 of their Second Report (Sixth 
Lok Sabha) and treat the matter as closed. The 
Committee, however, regret to observe that this 
information was furnished to them after five 
years. They deplore such delays. 



APPENDIX D 

(vide paragraph 38 of the Report) 
IMMEDIATE 

No. 2i92173-Estt(D) 

Government of India/Bbarat Sarkar 

Cabinet Secretariat\Mantrimandal Sechivalaya 

Department of Personnel and Administrative Reforms 
• 

(Kannik aur Prashasanik Sudhar Vibhag) 

New Delhi-llOOOl dt. 2nd August, 75. 

OFFICE MEMORANDUM 

Subject: Training in Home Guards Organisation to be made a con-
dition for appointmE'nt to Class IV posts under Govern-
ment of India. 

With a view to inculcate a sense of discipline and devotion to duty 
amongst Class IV oftleials of the Government of India, the question 
whether recruitment of peons should be subject to the condition 
that they would undergo training as Home Guards for a specified 
ptriod haa been examined, in consultation with the Ministry of Home 
Affairs (Director General Civil Defence), and it has been decided 
that direct recruitment to the post of peon under the Central Gov-
ernment should hereafter be made subject to the eondi.tlon that they 
would undergo train:ng as Home Guards for a period of two to three 
years, the aetual period of training depending on the discretion of 
the Commandant General. Home Guards, in individual eases on the 
basis of the perfonnanee and standard of training achieved by the 
individual. 

2. Iv. far .. possible it is envisaged that the normal period of 
tl'aining aIhUl be outside ofBee hours. However if the Government 
servant is requJred to undergo ua: ning during office hours the period 
of U'ainiDg IhaU be treated as duty. If as a member of the Home 
Guards organisation the Government servant is required to perform 
any dutie8 and functions (apart from training) during office hours. 
the period of abeenee sball be treated as special casual leave. The 

28 
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. Government servants concerned shall be permitted to receive in 
addition to their civil pay, such allowances as may be paid to them 
under the Home Guards Rules. They shall not, therefore, 'be given 
~y T.A.ID.A. separately.. f9J;r tllIe,. ~g period or for the per-
f onnance of any other duty which they are required to perform as 
members of the Home Guards or~OD.. 

3. The Ministry of FiJaAA.~e .et(;, Bftt. th~ore, requested that the 
recruitment rules for the posts of Peon under them including those 
in their attached. and. subordinate o4Ice&.-mq be amended, in consul.-
tation with this DePYi~tl tQ. in~p'IpC?I1l~. the above decision. 
The names of the peNOns recruited to the post of Peon, in accordance 
with the I!'evised recruitment· rules, may be sent by the employing 
office/department to the concerned commandant General, Home 
G~ of tbe_ respectinve StateslUTs to whom necessary instruc-
tk>ns in this regard 'are being issued ,by .. the,;Db'.tcMJQwl~H Civil 
Defence, Mlnistly of ,Home Affairs, New ~,abDrlly. n. terms 
and conditions of the Home Guards training would be governed by 
~h inStructions as are laid down from time to time, by the Director 
aeJl~, ,Civil ·Defence . 

.. I, .fI9..1&J;.a" p~serv~i.in t~ I~~ ~udit & AccoUD:~ D.~ 
~'.~"co~ t~~~, ot:d~rs.>ar~ ~e~"iJ? conswtati»n with 
~.>C~ ~ A,ut;litor Gen~~ .. o! Inpta. 

To 

Sd/- Shiv, ~>V~". 
Under. Secretary to, the Gevemment,of-India. 

J\l~ :tq~ l.!~tr!~. o~ .the"Go~ .. o~ I~" (iI1:c:l,u~g all ,at~~d 
ap~ ~~~~"o~~.~~x: ~ n-.tt. of Personnel and A. R. >, ...... ..!'J'_, ... " . . . ) 
AlL, UJAkm.. T-.RtoJ:)'. Go~~~ijoJ»" 
In8titvte of .secntuiat- 'lWUWag aDd ManagemeDt,> New.De1W. 
D.G.E.!eT, D;G.?. & T. and ~~ of .Pnb~ E!lterp~ .. 
All regular sections of the ~~fi1I;ot,p'el·~l"~l~,.~.R1. 

No, 21~~7~~Hfl) New Delhi-llOOOl, dated 
2nd August, 1975. 

C:Op.¥,.fQ!y{,rotci f9,r information to the Ministry of Home Aftairs 
. (DfreefOr General, Ctvil Defence, Home Guards) with reference to 
their U.O~ No. lOI2173-DGCD(HQ) dated 30-4-1975. 

~ SId~Humar ,V~ 
Under Secretary to the Go~fO~,,1IldJa. 



To 

Sir, 

APPENDlXm 

(Vide paragraph 39 of Report) 

No. 1012173-DGCD(HG) 

Government of India 
Minim'JI of Home AIm:,., 

New Delhi, the 25 January, 79. 

The Home Secretaries of all States/UTs (EXceptKenla, 
NagalaDd, 14kshadweep & Anmachal Pradesh) 

I am directed to refer to this Ministry's letter No. 1012!~ 
. DGCD(HG) dated 4-9-1975 and No. 1012173 DGCD(HG) (i) dated 
SO.9.77 (copies enclosed)· on the subject noted. above and to say 
.that under the recruitment rules for the post of peon framed for ~ 
oftlces of the Government of India, it has been provided that every 
perIOD appointed u peon under those rules shall undergo training u 
Home Guards for a perlod of three years, provided .that the Com-
.mandant General Home Guards, may having regard to the perfor .. 
maJlC8 of and standard of training achieved by, any penon reduce 
IUCh training period to two years. It has now been decided that 
whenever the nonna! period of training in Home Gu.ard& is reduced 
from three to two years by the Commandant General Home Guardl 
in the cue of a Peon in the Government of India Oftlce, the I'e8SODi 
theNof may be recorded by .the Aid Commandant General Home 
Guarda. In wrtttna. It is requested that the above iDsUucUona may 
pleue be eommunieated to the Commandant General HomeGuard8 
of your State/U'l' for compliance. 

Yours faithfuHy, . 
Sd/-

(S. S. AHLUWALIA) 
DIrector 

No. lOI21"-DGCD(BG) New Delhi, the 25, 2'1 January, 1m. ---:--..;.---------_. ------... reprocIucecI 
r ~.... ;.' '. . . ~., - ""' .... " 
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Copy forwarded to the Commandants General Home Guards of 

all States/UTs, as above, for information and necessary action. 

No. 1012173-DGCD(HG) New Delhi, 

Sell-
(5. S. AHLUWAUA) 

Director 

Jan., 1979 

Copy to Estt(E)IEstt(RRF), Deptt. of P&AR, MHA, New Delhi 
with reference to their OM No. 39016125I77.Estt(B)IEst.t(RR) dated 
10.11.1978 (5 spare copies). . 

• 

Copy to PS to DGCD 

Sd/· 
(S. S. AHLUWALIA) 

Director 



APPENDIX IV 
(Vide, paragraph 40 of the Report) 

LIST Qr O;IWERS ON WlUCH REFERENCES WERE MADE TO 
MINISTRIESIDEPARTMENTS REGARDING PROVISION 

PERTAINING TO 'fRAINING AS HQJtU:. ~~ 

L ~~ OF ~G~'l'tffli 
1. The Ministry of, Agriculture and IrrigatioD. (DepaI'tment of 

Food) Group D Recruitment Rules, 1978 (G.&.R. 342 of 1878). 

2. The Ministry of Agriculture and Irrigation (Department of 
AIJiaultural Besurah and Education) (Daftry and Peon) (Group 
'D' ~. ~tment Rules, 1978 (G.SA 471 of 1978). 

3. The MlnJatry of Agrieulture and Irriga~ (Group, D }lOIIt!) 
(Amendment) Recruitment Rules, 19'18 (G.SA 886 of 1978). 

.. The Pre-investment Survey of Forest Resources Recruitment 
(Amendment) Rules, urn (G.S.R. 86'1 of 1978). 

5. The Directorate of Extension (Group C and Group D Posts) 
Recruitment (Amendment) Rules, 19'18 (G.S.R. 902 of 1978). 

8. The Narlyal Vikaa Nideshalaya (Directorate of Coconut Deve-
lopment) (Group C and Group D posta) Recruitment (Amendment) 
Rules, 19'78 (G.S.R. 933 of 1978). 

7. The !taju Vikaa Nldeshalaya (DIreetorate of Caahewnut neve. 
Jopment (Clua m and Clus IV posb) Recruitment (Amendment) 
RuJ-. 1978 (G.S.R. 44.6 of 19'79). 

11. MlNISTRY OF EDUCATION AND SOCIAL WELFARE 

. 8. The National Institute of Social Defence, Department of Sodal 
Welfare (Peon) Rem.dtment Rules, 1979 (GAR. 8S7 of 1979), 

9. The ~oglca1 Survey of IDdJa (Clua IV Non-Gazettecf 
Posta) Ree."Ultment (Amendment) Rules, um (G.8.R. 443 of 1978). 

DI. DIRECTORATE OF COMMERCIAL INTELLIGENCE AND 
STATISTlCS 

10. The OfIlee of the Dtrec:tor GeDenl of Commerelal InteIU-
~ aDd StatilUaI (Group "D' PoatI) BeeruitmeDt (AmendmeDt) RD_ 1m (G.S.B. 1311 of 1978). 
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tv. :DEP'Iik~'OF "sel!tNCE& TEOHNOLOGY 

11. The 'National ~t1as "ahCi'hu!mritc :MapPfilg '~ob .(8M:-
ruitment to Class III and Class IV Posts) Third Atneriirnelit R8fs, 
1978 (G.S.R. 1197 of 1978). 

V. 'MINIS'PRY OF FINANCE 
12. The "Oepartmerit of 'Eltpenditbre '(Civil), Mii1is4fty of FiDaD.C8 

(Oass "tv Posfs) 1teCrilltment Amenfutteilt Rtiles, 19'18 '(G:S.ll·fJI11 
of "l9'tS). 

13. The Defence Accounts (Class m and tv Po«ts) ~tteotI.Iitili'elit 
(}\metUlment) "Rules, 19'18 -(ao. taS96 of 19'18). 

VI. ~y of'KmfE k'FFAlRS 
14. The St81rSelection Commission (Group 'cD' 'pOsts) R~rtiIttttt!D,t 

Rules, 1978 (G.S.R. 478 of 1978). 
"i5. 'The <!'eiittaJ IBttreau ~ In\'e8tiption '(Daftry,Peonand &wee-

¢)Rh:ruftment I(kti~ ;RUIes, 19'78 (G.S:R. Doe of·I978). 
16. The Class-ITI and Class-IV '(Notl.O~ (~l 1IIitIM-~ 

'&eftCY·Relief Training Institute) Recruitment (Amendment) Rules, 
-19'78 (G.S.R. 540 of 1973). 

VII. MINISTRY OF IRRIGATION & POWER. 
17. The Central Water Commission (Group D Posts) Recruitrnel1t 

Rtiles. :i919 (G:S]l. '864 of '1m). 
18. The Ministry of Irrigation and Power (Ganga Basin Water 

'BeaouPees Cil"ale) Class IV poSts Recniitnient (AnienCitnent) 'RUles, 
1979 (G.S;R. 381 of 1979). 

VIII. MINISTRY OF LABOUR 
19. 'l"be DireCtorate "of ~ '(~l 'I'ratiifng'Inltltuu! for 

InsttuCb)fs and .th.e 'MOdel ~g lrisifttite attached th~; 'the 
Central: Staff Training and Research Institute anti 'the Regtomil ):bi~ 
rectorate of Apprenticesbip Trabling at Calcutta) Class IV posts 
Recruitment (II Alilendm.m() "Rtiles, 19'79 (G.S.R.·898 of~). 

20. The ·Dlrectorat;e ,Of 'l'rainiDg (Central q'painiug ·lnstitute for 
Insttucit:orB and MOdel 'l'rainiDg Institute attached thereto; and Re-
gional Directorate of Apprenticeship Training a,t BombaY') Clas'IV 
posts Recruitment (IT Amendment) Rules, 1979. 

21. ~ ~te Of ~g ,(tedtral 'Tri1hftlg ·ID8titute for 
Instructors and Model Training Institute attached .thereto; the Be-
gion8l'birectorite "&l 'Appren~li!p'~ 'At kmI~~'Cmis IV 
poStsBecriDtmelit '(11 ~jj"'~t) 1tt.ites; '1~~ .«(; ;S.R. fWJ' 6f ·f~. 

e. 1Ie ~t8'fJl ~ '.(&Db1l!J 'FraUUbg.fDM!tUU! for 
~tlh 'bd I'ftRMM 'I'!Ifntag JIlstitute :attac91ed -thetetb; BIII--
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Directorate of Appreniceship Training and Advanced Training 1Dsti-
tu.te at Madras), Class IV posta Recruitment (n Amendment) Rules. 
1979 (G.S.R. 905 of 1979). 

23. The Directorate of Training (Central Training Institute· . for 
Instructors and Model Training Institute attached .thereto; and. Ad.-

,vanced Training Institute for Electronics and Advanced Training 
Institute for Electronics and Process Instrumentation a.t Hydera~) 
Class IV posta Recruitment Rules, 1975 (Amendment) Rules. 1979 
(~.S.R. 906 of 1979),. 

24. The Directorate of Training (Central Training Institute for 
Instructors and Model Training Institute attached thereto; at 
Ludhiana) ClaM IV Posts Recruitment Rules, 1975 (G.S.R. 908 of 
1979). . • 

25. The Directorate of Train1ng (the Unit of Foremen Training 
In.Utute at Bangalore-) Clase IV posta Recruitment (n Amen~nt) 
Rules, 1979 (G.S.R. 910 of 1979). 

26. The Dlreetorate of Training [The Central Training Institute 
for Instructors (Women) at New Delhi] Class IV posts Recruitment 
Rut •• um (G.S.B. 912 of 1979). 

IX. MINISTRY OF LAW, JUSTICE & COMPANY AFFAIRS 

27. The Min1stry of Law. Justice and Company Affairs, Depart-
. ment of Legal Aftaira and Legislative Department (Group -D PostII) 
Bec:ruJtment (Amendment,) Rules, 1978 (G.S.R. 914 of 19'78). 

28. The IIJ.Dbtry of Law. Legislative Department Vidhi Sahitya 
Prakashan. Group '0' Posta Recruitment (Amendment) Rules, 19'78 
(G,S.R. 1321 of 1978). 

X. DEPARTMENT OF PARLIAMENTARY AFFAIRS 

29. Tbe Department of Parliamentary Mairs (Recru1tment and 
Conditions at Service) First Amendment, Rules, 19'78 (G.S.R. 950 of 
1978). 

XI. MINISTRY OF SHlPPING AND TRANSPORT 

ao. The Depu bnent of Ughthouaes and Lightships (Non-Gazetted, 
Non-TechnlC8l) posta ,Amendment Rules, 19'7'1 (G.S.R. 241 of 19'78). 

. 11. The MlnIstry of muppmg and Transport (Roads WIag) (Group 
:-c'JDd 'J)I Poata) Recruitment Rulea; 1W11 (G.s.R. 799 of 1m). 
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XU. DEPARTMENT OF SUPPLY 

.32. The Director General of Supplies and Disposals at Head-
quarters Office, New Delhi (Group D posts) Recruitment (Amend-
ment) Rules, 1978 (G. S. R. 65 of 1979) • 

. xm. MINISTRY OF TOURISM & CIVlL AVlATlON 

33. The Ministry of Tourism and Civil Aviation (Department of 
Tourism) Group 'D' Posts Recruitment (Amendment) Rules, 1978 
(G.S.R. :465 of 1978). 

34. Th~ Ministry of Tourism and Civil Aviation (Department of 
Tourism) Tourist Oftlces of Government of India (Group 'D' Posts) 
Recruitmrnt Amendment Rules, 1978 (G.S.R. 466 of 1978). 

I '85; The India Meteorological Department (Class m and CIa. IV 
-pOsts) Amendment Recruitment RuIes, 1978 (G.S.R. 573 of 1978). 
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(Vide paragraph 46 of the1\eport) 

roo Bt 'PtfBLtmttt>"iN P'd:i' 'll r~EChdN"\ ~ON (I); 
·OF THE GAZETTE OF INDIA] 
":No. ~ij4rao:Ad:I~ . (P8rs. '"I) 

Government· Of IndiafBharat SifIMr 
.JIIIIaMtry ·of Home ·Affairs/Grih Mantralaya 

·NewDeDd, ·the 
'lIbTWtcltf(JN 

'&:S:B. lJn ..... ~ ttllt ipoWeN ~ fly I~ • ..., 1ttige~_ * ~ ; OitIiItlwtltin ... Pi1BlMlt 'larA) 'aalaeI ibe 
fo11owtn, rules to amend the Bun!au of Police Research and ~ 
lopment (PeoDa) Becruitment Rules, 1981, namely:-

(1) 'l'beIe rules may be called the Bureau of Police Research 
and Development (Peons) Reeruitment (Amendment) 
Rules, 1981. 

(2) They shall come into foree on the date of their publica-
tion tn Oftlclal Gazette. 

3. In the Schedule to the Bweau of Police Reaearch and Deve-
lopment (Peolll) Recruitment Rules, 1981, Column 6 UDder ~ 
aIItIDg entry t the followln, note aball be inserted. namely:-

"Note:-The crucial date for determining the age limit will 
. be the last date upto which the Employment Exchange is 
liked to submit the names. The crucial date will be 
tndicated in the requisition to be sent to the Employ-
ment Exchangle. It 

• 
(N. s. SHARMA) 

UNDER SECRETARY TO THE GOVT. OF INDIA 

•• •• •• 



• 
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APPENDIX VI 

(Vide PARAGRAPH 4 OF THE REPORT) 

XLII 
KINUTES OF THE FORTY-SECOND SlTrING 
CQ¥KITl'EE ON SUBORDINATE LEGISLATION 

LOK SABHA (1981-82) 

OF THE 
(SEVENTH 

The Committee met on Tuesday, 25 May, i982 from 11.00 to 
11.30 hours. 

PRESENT 
Shri Mool Chand Daga-Chairman 

MDIBERS 
2. ShU. M. Ankineedu 
3. Shri Xavier ArakaI 
4. Shri Ashfaq Husam. 
5. Shri K. Lakkappa. 
6. Shri M. Ramanna Rai 
7. Shri Ajit Pratap Singh 
8. Shri Chandra Shekhar Singh 

SECRETARIAT 

Shri T. E. Jagannathan-Senior Legislative Committee Officer. 

-2. The Committee considered - Memoranda Nos.· and 108 on 
the following subjects: 

• • • • • 
(it) The Port of New Man.galore (RegulatWn of the Ulle of Lan.d
in.g Places) Amen.dment R~es, 1980 (G's.R. 243-E of 1980)-(Memo. 
ran.dum No. 108) 

" 6. The Committee considered the above Memorandum and ap.. 
"proved amendment to rule 2 (4) (c) of the Port of New Mangalore 
(Regulation of the Use of Landing Places) Rules, "1977 as proposed 
by the Ministry of Shipping and Transport providing for right to 
.~al against. resumption of possession of land by the lesser. 

The Committee theIl adjournoed to meet again on 26 May, 1982 
at 11.00 hours. 

; ~ '*Om1tted portio~ Of the Minutes are not covered by this 
Report. . 



MlNU'l'ES t(!IJ'"WIt ... Tt.:.'i'l'lntD ~htmG ·o1'·tHE 0014-" 
Mfrrm ON SUBORDINATZ tllEGISLATION (SEVENTH 

LOK SABHA) (1981-82) 

''the Commifiee -met on Wecinactay 21 ~ 1. ffdm :11 .... 
111b '1ioura. ' 

Shri Mool Chand Daga-Chait'm4ft.. 

2. Shri Xavier Arakal 
3. Shri Asbfaq Husain 
4. Shri K. Lakkappa 
5. Shri Balasaheb Vikhe PaW 
6. Shri M. Ramanna Rai 
7. Shrl Ratansinb. Rajda 
8. Shri Ajlt Pratap Singh , 
9. Sbri Chandra Shekhar Singh 

Sbri T. E. Jagannathan-Senior LegiBltltiN Committee 
, ~. 

2. The Committee considered Memoranda Nos. 109 to 111 on the 
followtDg subjects: - . 

(I) --The Aircraft ~7'hird 'Amendment) 'Rtdea, 1180 (G. S.R. 5:f1-of 
1980)-(Memormadum No. 1(9) 

3. The Committee approved the amencimentto sub-rule ()) of 
Rule Tt-C of the AlreraftRules, 118'7, as ·propoled 'by -the ~ 
of Tourismtmd Civil Aviation and desired tilt! JitiDistry 10 8III8ld 
the Rules at an early date. 

(U) ¥he ~ oJ 1'blfce R~A dnd :~tOfijrieftt (peons) 1le.-
c"'"W.lt RuIeI,l98t ·(G.B. 'R. "'Of 1WI')-I(If~ 

No. 110). 

4. tfhe eommittee after pelWII:IJt ., .... ~ .~ to 
have further clarifleation from the lOnlstry of Home AftaJ'r9 ...... 

110 



ther they had any objection to mention the crucial date for deter-
mining the age-limit in the advertisement or letter sent to the 
Employment Exchange for calling candidates for the recruitment 
of Peons. 

~iji)J 7;~ Port., oj ~~~ {~0+4~~ cd tha Uas. of Landing 
~1~)J-4~t: ~~ 1~. (Q~,a :Y.2 of: ~)...-Memo
,.candum No. 111). 

5. The Committee noted from. the Memorandum that on being 
pointed out,. the ~tor Qf ~~~. anci ~AASRQft'. ~. ~ to 
bring forward an amendment Bill to empower the Gov.f:lliQ:m.Em~ to 
charge the interest at the rate of 15 per cent per annum on the 
aecumulated arrears of rent. Howe-ver, the Commit~ desired the 
Ministry to complete the ~~~at ~~ ~. tha*: regard at 
.an early date and sub-rule 4 (b) of Rule 2 of the Port of Tuticorin 
(Regulation of the use of Landing Places) Rules, 1977, should be 
omitted. 

6. The Chairman then thanked the MJtmbel!& of the eommittee 
for the whole-hearted cooperation and keeQ, ~~t ~. by them 
in the work of the Committee during the: y.,~. He al@.o'l?~ed on 
record his appreciation of the assistance rendered. by ~e stat! 
attached to the Committee by their hard work and dedication to 
their duties. 

7. Thereafter, a group photograph of the Members of the Com-
mittee was held The Speaker and the ~. graced! the occa-
sion by their presence. -

T,~ C~ t~, q4~d •. 



XLVI 

MINUTES OF THE FORTY-SIXTH SI'ITING OF THE COM-
MITTEE ON SUBORDINATE LEGISLATION (SEVENTH 

LOK SABHA) 
(1982-83) 

The Committee met on Thursday, 29 July, 1982 from 15.00 ~ 
16.30 hours. 

PRESENT 
Shri Mool Chand Daga--Ch4iTm41l. 

M'3IJIQS 

2. Shri Mohammad Asrar Ahmad 
8. Sbri Xavier Arakal 
4 Shri N. E. Horo 
5. Shri Ashfaq Husain 
6. Shri Dalbir Singh (Madhya Pradesh) 
7. Shri Chandrabhan Athare PatiI 
8. Sbri M. Ramanna Rai 
9. Shrl R S. S~w 

SEcRErARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee Officer. 
2. Shri T. E. Jagannathan-Senior Legial4tiue Committee 

0JJice'r. 
2. At the outset, the Chairman desired. that in addition to the 

Rule. already selected by the Committee for detailed examination 
at their sitting held on 20 July. 1982, by the two Study-Groups, the 
Exportllmpoa·Rule. and L.I.C. Rules might also be examJned by 
those Study-Groups. • • • • 

3. The Committee then considered Memoranda Nos. 112 to 124 on 
the folloWing subjects:-
'(l) TM ~ of Electnmic. (A.s.suttmtr Grade O~n Com

petit," EzomiftGtiotl) ~iOns. 1982 (G.sR. 199 011982)-
(Memonmclum No. 112). 

eomttted portions of the MInutes are not covered by this Report, 
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'- The Committee, after perusing the Memorandum, desired· that 
the Department of Electronics should either lay down certain per.;. 
centage of marks as a criterion for admission to the Assistants" 
examination in the Rules ibid or all thOse who satisfy the essential 
qualifications of graduation should be made eligible for such exami-
nation. 

(li) The Central Excise and Land Customs Department Group te' 
Posts Recruitment Rules, 1979 (G.S.R. 742 of 1979)-(Memo-
randum No. 113). 

5. The Committee were not convinced by the arguments advanc-
ed by the Ministry of Finance (Department of Revenue) for not 
indicating the physical standards/tests for the post of Inspector in 
the Rules. The Committee were of the view that'once the norms of 
physical standards/tests were fixed those were not apt to frequent 
changes. The Committee desi~ed the Ministry to give those detaila 
in the Rules in the form of Annexure. 
(iii) The Tutic&rin Port Trust Employees Recruitment, Seniority 

cznd Promotion) Regulations, 1979 (G.S.R. 234-E of 1979)-
(Memorandum No. 114). 

6. The Committee, after coD8idering the Memorandum, approveq 
the amendments to proviso (1) to Regulation 7 and Regulatio~ 
8(3) and 30(1) of the Tuticorin Port Trust Employees Recrui~ent, 
(SeniOrity and Promotion) Regulations, 1979, as proposed by the 

Ministry of Shipping and Transport (Ports Wing) and desired them 
to notify those amendments at an early date. 

• • • • • • 
(vii) (i) The Union Public Service CommisSion (Class IV posts) 

Recruitment (Amendment) Rules, 1978 (G.S.R. 113 of 1978). 

(ii) The Department of AdminiBtrative Reforms (Class II 4nd 
Class IV) Recruitment (Amendment) Rules, 1978 (G.S,R. 213 
of ~978)-(Memorandum No. 118). 

11. The Committee considered the above Memorandum and 
noted that the Rules under refellence contained a provision for 
training as Home Guards for a period of three ~arB provided' that 
the Commandant General Home Guards could reduce such period 
to two years. Such a provision was also noticed by the Committee 
in various other Rules 88 mentioned in @Annexure L The Committee 
al80 noted that the Department of Personnel and Admlnlstrativ~ 

eomttted portions of the Mhmtee are not covered by this Report . 
• See Appendix IV. 
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Reforms had impressed UJFl all the Ministliesf1?eJ?ar~~~. (Vide 
UG.)I;·No. 21~1&.Estt-(D) da~2 August, 19~j, the im~ of 
the training as Home Ouards to Class 'tv Ofttci&ls of the Govern-
ment of· India and issued iDstructionS to the CoJDJD8ndants Generai 
Home Guards through. the &me ~taries, Of, Sta~fUni()Jl-T~
tories that whenever the normal period of training as Home Gu~ds 
was reduced from three to two years by the Commandant General 
~ tht.Q8IMt of ... »tOO ~ ijJe.~~~ of.1Rdia. ~ 1be-~ 
~!DiM" ~\ ~ect by the. ~~ C~_ in. 1JIJ#ing. 
{Vide··· O.M. No. lOI2173-DGCD(HG) dated ".J~. Wl1A}. 

12. The Comm1~ further no~. that in ~. ~ of, Rul~ Ill~
ti9Ded in ~exure I@, all ~ MUU.Jrl./Departments ~~ no*. ~4 
the necessary amencbiUm~ regarding reCording o~ ~ ip writ-
in4 .. ~ the Commandant General. ~ redu~ the train~. from 
tl)ree to twJ) years. 

13. The Committee desired that, in order to have uniformity in 
the Recruitment Bulas, the Department of Penonnel and AdlniDls--
trattve Hefonne shoUld issue Mcessary iDstnlc:tionS ~_ all the 
MiDiatrlesfDepartments to the eftect that they should examine the 
~~~ ~~,,_ ~ ~~h ~1..~ ~~. ~ w:~ver 
~~ W~. a \r:qy1slP~. ~ ~~, loR ~~ of. ~~ ~.-11~ 
q~. ~1Jl ., \q ~. ~_ the ~1~~ Rpl~ ~~u1-!1 ~_ ~deds to 
CNPViM tM~.1~ a,llollJd ~ do~ lw, t.mt. ~!J!!~ ~e!at ~ ~ 
<\Qt~ tP.t rwP~. ~tqr, ill ~ 

• • .. , • 
• • • 

"See A~dIx n. 
••• ,, ___ A~~ IJl. 
.See Appendix IV . 
• Omi~ portions of the minutes are not covered by this Report. 



XLIX 

MINUTES OF THE FORTY-NINTH SITTING OF THE COMMI'l'TEE 
ON SUBORDINATE LEGISLATION (SEVENTH 

LOK SABRA) (1982-83) 

The Committee met on Monday, 30 August, 1982 from 11.30 to 
12.45 hours. 

PRESENT 

Shri Mool Chand Daga-ChaiTman. 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri N. E. Horo 
4. Shri Dalbir Singh (Madhya Pradesh) 
5. Shri B. Devarajan 
6. Shri Chandrabhan Athare PatiI 
7. Shri T. Damodar Reddy 
8. Shri Satish Prasad Singh 
9. Shri R. S. Sparrow 

SECRETARIAT 

Shri T. E. Jagannathan-SeniOT Legislative Committee 
Officer. 

2. The Committee considered· Memoranda Nos. 126-129 and 
132-136 as follows:-

(i) The Bureau of Police Research and Development (Peons) Re-
cruitment Rules, 1981 (G.S.R. 292 of 1981)-(Memorandum 
No. 126). 

3. The Committee noted with satisfaction that, on being pointed 
nut, the Ministry of Home Affairs had agreed to mention the crucial 
da~ for determining the age limit in the requisition to be sent to 
Employment Exchange for call1ng candidates for the recruitment 
of peons. The Commit~ concurred with the follOwing note pro-
DO~ by the Ministry for insertion in Column 6 of the Schedule 
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appended to the Bureau of Police Research and Development 
(Peons) Recruitment Rules, 1981:-

"Note:-The curcial date for determining the age limit will 
be the las't daw up to which the Employment Exehange 
11 asked to sabelit the BBm8I. The c:rueial date will be 
indicated in the requisition to be sent to the Employment 
Exchange." 

The Committee desired the Ministry to notify the amendl1llllJt 
expeditiously. 

• • • • • • 
The Committee then adjourned. 

... 
·Omitted portions of the Minutes are not covered by this Report. 



XLIV 

MINUTES OF THE FIFTY.FOURTH SITTING OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION 

(SEVENTH LOK SABHA) (1982-83). 

The Committee met on Tuesday, 19 October, 1982 from 15.30 to 
16.15 hours. 

2. 

PRESENT 
ShPi Mool Chattd Daga-ChaiTman. 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri N. E. Horo 
4. Shri Dalbir Singh (Madhya Pradesh). 
5. Shri C. D. Patel 
6. Shri M. Ramanna Rai 
7. Shri Ebrahim Sulaiman Sait 
8. Shri R. S. Sparrow 

SECRETARIAT 

1. Shri H. G. Paranjpe-Joint Secretary. 

2. Shri S. D. Kaura-Chief Legislative Committee Officer. 

3. Shri T. E. Jagannathan-Senior Legislative Committee 
Officer. 

• • • • 
3. The Committee considered their draft Thirteenth Report and 

adopted it. 

4. The Committee authorised the Chairman and, in his absence, 
Shri R. S. Sparrow to present the Thirteenth Report to the House 
on their behalf on 22 October, 1982. 

• • • • • • 
The Committee then adjou~d. 

-------- ----. ---------
.Omitted portions of the Minutes are not covered by this Report. 
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